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over
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Kingdom, Beruit,

and Switzerland.

Bahrein, France

Shri Ranga (Chittoor):
clever.

He is very

Mr. Speaker: Any other signatory?
Prof. D. C. Sharma.

Shri D. C. Sharma (Gurdaspur):
The statement which the hon. Min-
ister has given is culled from the offi-
cial sources which are Inclined to
deny g thing like this, Moreover, he
has relied upon the evidence which
he has collected from Karachi and
other places. May I know if Karachi
and other airports will be in a posi-
tion to give us any information
about these smugglers specially when
our relations with them are such
which everybody knows? 1 want to
ask this from the hon. Minister.
When 20 per cent of the crime in
Delhl is only detected, why is it that
he is relying upon the routine infor-
mation and he is not depending upon
the first-hand information  which
came to him from other  sources?
The statement is only to deny the
violation of air space of our country
by an aircraft which is itself being
smuggled.
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Bhri Nanda: Arrangements are being
made now.
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Mr. Speaker: Papers to be laid on
the Table.

Shri B. S. Murthy.
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Shri Hem Barna: By the time it is
admitted, the patient might be dead.

Mr. Speaker: Not more than hald
an hour should be gllowed for this
purpose ever day,

Papers to be laid on the Table,

1252 hrs

PAPERS LAID ON THE TABLE

NoTwricaTioNs VUNDER THE Kxrara
PancHavaTts Acrt, 1960

The Deputy Minister in the Minls-
try of Commanity Development and
Cooperation (Bhri B. 8 Murthy);
I beg to lay on the Table a copy each
of the folowing Notifications under
sub-section (3) of section 130 of the
Kerala Panchayats  Act, 1960, read
with clause (c) (iv) of the Procla-
mation dated the 24th March, 19865,
issued by the Vice-President discharg-
ing the functions of the President, in
relation to the State of Kerala:—

(i) SRO. 84/65 published in

Kerala Gazetie dated the 16tb



2935 D.5.G. (Railways),
1965-66
[Shri B. 8. Murthy]
February, 1965, making cerlain
amendments to the Kvrala Pan-
chaya.s (Slaughter House and
Meat Stall) Rules, 1964,

(ii) 8.F.0. 153/65 pub ished in
Kerala Gazelte dated the Gth
April, 1965 making a certain
amendment to the Kerala Pan-
chayats (Disposal of wun llimad
deal bodies) Rules, 1984, [Placed
in Library. See No. LT-4676/65].
Foop CORPORATIONS (AMENDMENT)
RuLes, 1965.

The Deputy Minister in the Minis-
try o Food and Agriculture (Shri
D. R, Chavan): I beg to lay on the
Table a copy of the Food Corporations
(Amendment) Ru.es, 1965, published
in Notifica.ion No. G.S.R. 1144 dated
the 3rd August 1985, under sub-sec-
tion (3) ol section 44 of the Food
Corporations Act, 1964. [Placed in
Library. See No. LT-4677/65).

ANNUAL Accountg oF THE Kmanr

AN ViLLace INvusTRIES CoMMISSION

FOR THE YEAR 1963-64 TOGETHER WITH
THE AuprT REPORT THEREON.

The Deputy Minister ln the Minls-
try of Law (Shri Jaganatha Rag): 1
beg to lay on the Table a copy af
Annual Accounts of the Khadi and
Village Industries Commission for
the year 1963-64 along with the Au-
dit Report thereon, under sub-section
(4) of section 23 of the Khadi and
Village Industries Commission  Act,
1056, [Placed in Library. See No.
LT-4678/65].

12.53 hrs.

DEMANI'S FOR SUPPLEMEN-
TARY GRANTS (RAILWAYS),
1965-66.

The Minister of Rallwayy (Shri
8. K, Patll): 1 beg to present a State-

AUGUST 31, 1965

Finance (No.2) Bill 1936

ment showing Supplementary  De-
mands for Grants in respect of the
Budget (Railways) for 1965-86.

GOVERNMENT (LIABILITY IN
TORT) BILL*

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): I

chayats (DDisposal of unclaimed
a Bil to define and amend the law
with respect to ihe liability of the
Government in tort and to provide
!olrhteﬂain matters connected there-
with,

Mr. Speaker: The question is;

“That leave be granted to in-
troduce a Bil 10 define and
amend the law with respect to
the liability of the Governmant
in tort and to provide for cer.ain
matters connected therewith."™

The motion was adop’ed,

Shri Jaganatha Rao: I introduce
the Bill.
FINANCE (No. 2) BILL, 1965—

contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri T. T.
Krishnamachari on the 30th August,
1965, namely: —

“That the Bill further to amend
certain laws relating to direct
taxes, to provide for wvolun ary
disclosure of income, to in-rease
or modify duties of cusioms on
certain pgoods imported into
India and to increase or modify
and to impose duties of excise
on certain goods produced or
manufartured in India, be taken
into consideration.”

'Publish!:i-Tr;_ &mlte of
dater 31-8-65.
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